
the central - aDi'IIMISTRaTIUE tribunal
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OA 1937/96 '

New Delhi this the 20th day of March, 1997, ' r

,  Hon'bls Smt, Lak.shltii Suaminath an,-MeTib ar (3) j
Hon'bla Shrl R,k. Ahooja M:OTber .;j( a) / , / ^
Shri Bhaguan Chanduianij ^
s/o Sh. Gurmukh Og^, . /
formerly Head,vDraPt sin an, ' j
Northern Railuay, " \ i" • '> ,
R/o CD—51—C ODa Flats, ^ t "■ !
Hari Nagar, N/Delhi-54, ' "V-- i t- V--. ' C _
(By advocate Shri D.R. Roy ) • Applicant

Vs. ^ ^
Union of Indiaj ° ' , /"-
through the General Manager, (; /
N.R, Headquarters Office, ' ; •
Baroda House, Weu Delhi-1

$y advocte Shri B.S. Oair, ) — •- \
0 R 0 £ R (ORal )

(Honfhle Smt,Lekshmi Suaminathan, Member (3)
H Sard,

application has been filed by the applicant
-Claiming promotion as Chief Draftsman u. a. f, 2.8.1984 on the
basis of the Next Below Rule and also pay fixation. According
to the applicant, he had made a representation to the' tespondentg
as far back as 7.3, 1986 which has not been replied so far.
Thereafter he had filed OA 1546/90 to agitate his claim
regarding fixation of his jpay in the scale of Efe 700-900 which
had been given to his juniors. The respondents have taken-^t^
preliminary objection on the grounds of limitation as wall
as ros-judicata. Both counsel have been heard on these grounds.
2.. Ue have Carefully considered the judgment of the
Tribunal in OA 1546/90 in uhich the applicant had also filed
CP 149/95. In OA 1546/90, we note that one of the grounds taken
by the applicant was with.-regard to denial of promotion to him
to the higher grade of fe 700-900 even though the same was
offered to his juniors. Ue also note that this matter has

^been dealt with in CP 149/95 order dated 25.4.96. Havin, reg-rd

it g..,. . ...-f .. .
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.tq these /acts and the judgmanlvpf the Hon'tJle Supreme Court
7  . ■ '

er of income Tax \/«t.P.Kuniaran (l99^e("3-)\SL3 SC 1,Q1,

Ue are of the v/ieu that, this-application is' barrod -by^'the
f..- _

principle of co.nstr.uct^iue-o-f resjudicata and it is acco-rdingily

liable to be dismissede L-T. V/^T ''-'S# Hn-i. /

^  ̂ In this \d ptli of th^e m'atti^, e/pfare hot expr^^ing,
any ths-'questioq--of' Iiral7ati5n' -irerit s. In

result j, this application faii's an>d -.;ac cording 1yd ismi ssed -
■  ' f O;. ' ̂  -

on the ground of rasjudicata, NoKo|der'-as tb. co-stsV , , '

(R.K. Anpe-j^ (Srat,Lafcshmi SuaraibatFrpn) ' '

tier (a) ■ :Mi;#ber C'S)-
.  ■ V' . \
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